THE INDIRA GANDHI NATIONAL OPEN UNIVERSITY
(AMENDMENT) ACT 1997 o

No.320F1997

 [29th August, 1997]

, An Act to amend the Indrra Gandh1 Natronal Open Umversrty Act, 1985.

BE it enacted by Parllamcnt m the Forty-erghth Year of the Repub]rc of Indla as

;follyows ~—" o .
Short title and )] This Act may be cal]ed the Indlra Gandhl Natronal Open Umversrty
-commence- (Amendment) Act, 1997 ‘
ment,. .
(2) It shall come mto force on: such date as the Central Govemment may, by
’ notlﬁcatron in the Ofﬁc1a1 Gazette, appoint.
Ame"dmem of 2 In sectron 3 of the Indira Gandhi National Open University Act, 1983 (heremafter‘
section 3. referred to as the principal Act), to sub sectron (2), the following provrso shall be added at
the end, namely —
“Provrded that the Umversjty may, with the pricr approval of the Visitor, also
estabhsh Study Centres outside India.”. ’
Amendment of 3. In section 6 of the prmcrpal Act, after the words ‘whole of India”, theiwords “and

section 6.

to the Study Centres ‘outside India” shall be added.

A6

50 of 1985.




